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New Delhi, this the 13th day of February,

Hon’ble Shri Justice V.S5. Aggarwal, Chairman
Hon’ble Shri V.K. Majotra, Member (A)

1. smt. Sushma Suri,
W/o Shri L.K. Buri,
R/o 875/9%, Govindpuri,
New Delhi—-110013.

2, shiri G.M. Bhattacharyya,

s/a Shiri I.M. Bhattacharyya,
R/c E-8397, C.R., Park,

New D%1h1f11GD19.

[ 4% I

Py

. shri AWK, uj
o - 5
o/ all
R/o 537

. R.Kk. Puranm,

¥ New Delhi-110022,

[al BRI L 1
Shri N
5/0 &h
mAana o
383, S
- 174 [}
Raefva T

&

New Ds

Ko

5. Shri Gurbhaj Singh,
s/G Shri Narain Singh,

()
R/c E , DDA Colony, Khayal
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. shri R.K. Varma,
R/ 5/0 Shri K.GC, Veima,
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11, Shri Pradaep Jashi,
5/0 shri D.N. Joshi,
R/o 7687, Lodhi Road Complex,

New Del1hi-1100063. .. Applicants,
(By Advocate : Shri Soumitra Ghoss Chaudhuri with
: M=. Seama Sharma and Sh. Ashish Suman

Varsus

1. Union of India
Through Secretary to the Govt, of India,
Ministry of S&cience & Technology,
Technalogy Bhawan, New Mehrauli Road,
New De&lhi.

2. ~The Surveyor Genesral of India

Post Box No.37,
Hathi Barkhala Estate,
-Deh.radun (Uttaranchal).

The Director of Survey of India

West Block No. &,

Wing No.4, 2nd Floor,

R.K. Puram,

New Delhi. : .+ « » Respondants

€3]

(By Advocate Shri M.M. Sudan)

ORDER (ORAL)

By Hon’ble Shri Justice V.S5. Aggarwal, Chairman :

MA-155/2003

Learned counsel Tor applicants conceded that

if GA 2173/2002 s i id at the sailisst, he doas not
press fTor ths relief claimed in the MA. Learnad
counsal Tor respondant has no obJjection. It s

conceded at the Bar that the original application may

be heard today. Accordingly MA is disposed of.-

OA_No.2173/2002

The applicants, 11 in number, by virtus of the
presant application seek that they should be extendsd

the benefit of the dacision of this Tribunal in
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OA—5L8/1 93, descided on 15.2.1%9% and respondents
should be furthér directed to revise ths datses of
ﬁram@tiﬁn/ucn:1r* tion and also the pay scales with
consequential benefits. They also  pray that
espondents should work out the ariears - dus to

applicants as have bssn paid to other similarly
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2. someé of the relevant facts are that the

applicants wers recruitsd as Traines Typs B’ aftser
naving undergone written tast and interview. - The

training has to bs Uﬁdergﬂi as per the recruitimsnt

O 2
m

fules, it contended by applicants that certain

similarly situated pers

':.l

N8 had 7ilsd CA-523/23, which
was allowed by this Tribunal on 15.2,99 and Tollowing

Grders have been passed:

re, hcld that the fespondsents

“Wa, therefo
naider the psriocd of training also in
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reckoning s ority. e Tuirther direct thsa

respondents to apply such of the principles as
would 8 suitabie to the respondents
department from the ordsrs of the Ministry of
Persanna]l and Trining in oM
NG.Z22011/7/86-Estt. (D) datad 3,7.1886 to bs
found in Swamy ' s Complate Manual on.

"Establishment and Admin%st'atioﬁ"’ for

Central Government Officers, Fifth Edition-
1986 at page 484 onwards. Thea Ministry of
rEl%GhiG] had spelt ocut with illustrations as

tc how to work out the seniority of direct
reciruits and promotees. The respondents shall
carefully consider and redsfine thse principls
on which seniority be based beatween the
applicants and the promotses. ther Taying

down the principle a draft sanic ity list be
circulatsd giving thres weaks’ t1me to  ths
contending groups to state their objections
and thereafter finaliss thsa seniority Yist.
The whole exarcise should ba completed within
a period of six months from  the date of
receipt of a copy of this ordar, The DA is




disposed of with the above dirsctions. NO
costs.
3. Needliass to state that application as such

4, Our attsntion has been drawn by the lsairnsd
counsel Tor applicants towards the lstter of the

1,

y

Superintending Gurveyor - Tor Surveryor Genar
addressed to the Dirsctor, Survey (AIR) when attention
to the sariier decision of the Tribunal had been drawn.
It had besn pointed that bensefit of the same can only

ad to the contending group, namely, those who
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waia parties to the sarlisr original application.

5. More often than not, it has been obzsrved
by this Tribunal that it 1is not opsn for the
respondents to take such frivolous plea if a particular

class of persons had besn granted a relief then it
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should be made applicable to all and they shoul

manner that all of them have to approach
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the Tribunal by Tiling differen applications., This

ganerates nesdlass litigation.

6. Identical 1is the position herein. Once

this Tribunal has awarded and granted a relisf to

the present applicants should have besn treatsd
ditvierently.

7. Wa- accordingly allow the presant
application and dirsct tha applicants should bs

accoirded their seniority in terms of the decision of

Nty —<



this  Tribunal dated 15.2.85 in OA-578/93 , After
according aus geniority to applicants, +he
conssquential benefits should also e ranted to

g
applicants in accordance with law. Thse said exerciss
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g, The applicants shall also be entit]

ct
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cast of Rs.5,000/- (Rupses five thousand only) of
Titigation. :
Jic oA

(V.K. Majotra) (V.S. Aggarwal)
Member (A) Chairman
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